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Shrimati Ia Palchoudhury: What
has been the net gamn to India of all
these show rooms that have been
opened and what 1s the trade that we
have done?

Shri Satish Chandra: It is difficult
to assess the exact quantun of trade
because these show rooms are gene-
rally organized for the publicity of our
goods and for the promotion of our
trade. Trade contracts are actually
established between the private firms
of exporters and importers

Shri Ranga: Is it not a fuct that in
some of our Embassies—I can men-
tion places like Vienna and Paris—
where our goods are supposed to be
kept in some show cases, there are no
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special shops or show places at all but
these goods are kept in the embassy
buildings in the darkest possible areas
just because of shortage of space
there?

Shri Satish Chandra: There are some
show cases in our embassies display-
ing goods usually in the entrance
halls Apart from that, there are
separate show rooms also in cummer-
cial localities

Shri Ranga: Have we got them in
Vienna and Paris?

Shri Satish Chandra: Not in Vienna,
I suppose. But, iIn many places we
have got them e.g, Colombo, Karachi,
Manila, Bangkok, Djakarta and other
places

Industrial Estates in Blhar

+
498 Pandit D. N. Tiwary:
*\ Shri Shree Narayan Das:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of Industrial Estates
to be set up m Bihar during the
Second Five Year Plan;

(b) whether their location has been
finalised, and

(c) whether any Industrial Estate
1s functioning 1n Bihar?

The Minister of Industry (Shri
Manubhai Shah): (a) Four

(b) Yes, Sir. The Estates are pro-
posed to be set up in Patna, Dar-
bhanga, Ranchi, and Biharsharif.

(c) No, Sir

Pandit D. N. Tiwary: What will be
the capital outlay on each of the
Estates?
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Shri Shree Narayan Das: Out of the
four industrial estates one has been
set up in Darbhanga May I know
what 1s the progress that has been
made 1n the setting up of this estate?

Shri Manubhai Shah: Land has
been acquired and plans are being
drawn up

Shrimati Tarkeshwari Sinha: May 1
know whether the implementation of
this programme 18 conducted only by
the Central Government or the co-
operation of the States 1s also asked
for and, 1f so, may I know what 1s the
financial co-operation or otherwise
between the Centre and the States®

Shri Manubhai Shah: As far as the
financial side 1s concerned, the entire
amount 1s given as loan by the Centre
to the State The actual construction
is the responsibility of the State Gov-
ernment, but we generally look after
the progress and see that the program-
mes are implemented

Kamia Market, Delhi

JShri R. J. Rao:
*\ Shrimati Renu Chakravartiy:

Will the Minister of Rehablilitation
and Minority Affairs be pleased to
state

(a) on what basis commercial flats
in Kamla Market, Delhi, were leased

*499.

31 JULY 1957

Oral Answers 6120

out

Pak. 10 displaced persons from West
M‘lstnn;

begh) whether any dispute exists now

tlm\\/een the Government of India and

allottees regarding payment of
Nars of rent, and

er(Q) whether 1t 1s a fact that Gov-
o“?ment originally agreed to transfer
Yership rights to the allottees?

'l‘he Minister of Rehabilitation and
Xlority Affairs (Shri Mehr Chand
aa nna): (a) There are no commer-

! flats m Kamla Market There

» however, two rooms on the 1st

l\x‘ which were meant for the Care-
pe er but as no ehgible displaced

“sons applied for their allotment,

Yy have been allotted to certamn

rTnenl aegRILIenty I1or ofie

‘poses

(b) No
('c) No

th:hrlmatl Renuo Chakravartty: After
pol acceptance by Government of the
on 'Y that houses and shops up to
ma the basis of “no profit, no loss”,
Ma’ I know why 1n the case of Kamla
be"rket the ownership rights are not
paE gven to people who are pre-
ed to pay on that basis?

sjhl‘l Mehr Chand Khanna: There
o obligation on the part of Gov-
pla‘nment to sell every property to dis-
lanced persons We acquired certain
ti“ds. m certam gareas and under cer-
e specified conditions For
on 1mple, we have built certain shops
ti0 road berms It 1s not our inten-
to sell road berms, because they

& part of the municipal area and
rosY may be needed for expansion of
th(‘ds and all that This area under
Ra Kamla Market forms part of
g“mlxla Grounds When this land was
wlen to the Rehabilitation Ministry it
is given under the express condition

. on“ the ownership will not be passed

is

1 Shrimati Renu Chakravartty: May
ow whether 1t 15 a fact that there

as a committee set up by the Della
mate Government under the chair-
anship of Dr. Yudhvir Singh, and ¢





